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T HATAT
[aferm e o (i arfxe gfAe) s
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.M. 1487 (). —Fa1a T o srfafaaw 1989 (Faifaa srfafaag 2008) (& zo# zo+
TETT I ATATAR Fgl 747 ) T & 20(F) FiT ITLTT (1) F TfT T F TSI STETLTIT 91 ]
gue 3 IT-GUL (i) § THMAT WG ALK % ¥ HATAT (TIHH AT Tod I O=F IHe A9Ter)
SATEAAT HEAT-4626 , e 17 TFeay 2025 | THAT AT G 6 I HATAT (THHH HeT Tod T
9Ttk I(Ae TaTer) it ATSg=AT § AR S i 77 go9r 757 At e § a0 ®ed g&ar 291
& FEA YA AET o M qRASET & Wearae & O sraeasd g UHT i F7 ST e 6 e i
I 7 T2 off | 37, 3<% srfarfaaa Y amer 20(F) it ST-2T=T (4) F el e qur=e o= ®§ 7 2
STTOT o THTETE I 2f4 A6 § f21F 01/11/2025 T T9T TS TTOT F THETE T ST 31 e
T faei 01/11/2025 v werrfora BT g | & mrerm yrfarery & foefy oft =f=r a1 g smera e =gt
T ¢ ST a7 ITTEary 7 36 AT Fir o<y 20(F) At ST-GTT (1) F AL § AT RAE FF
LA A AT AT 7 |

YA AT, THH qeT Yod (T At IAe 9T ) it stfee=er faqm® 6 weadr 2025 7
FeAlT TR, T ATAAIT,1989 (X1 goriaa stferfa=w 2008) #T IT-4TT 2 F @ 7(F) g7 Iad
of<FIT T YANT 3d U 26 ATAGAAT & TSI § Y1 arirg 22 72 2025 & AqAART fgrawrey
Tsrarerar e AR # Ser § 2o o afesEr e — f497 g § W9 wed w\WiE 291 F 987
ST I FT [T w1 RIS F ol a9 fgwy F ® 9 H qTiesd AT W@ 8 | oaa 9F weid
TCHTY, TAT TTEFRTET T 3<F US98 219 9% 3% ¥ fafaay 1989 &t &m=r 20(2) F¥ S7-am=T (1)

2064 G1/2026 (1)
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FIT YET ARIT T TN Fd g4 Ag AU Fdl § % T899 IUEE Tt | Adiey qF @
g & forg srfSta e 1 [ fReag B |

AT 7g o FealT g I Afta=Ew i amT 20(F) T ITTRT (2) F A0 § Tg S0
Fedl & T =9 Aferg=ar F T § TTiord g U THy 3uTag dqgHt # ARy g asf Eeemr
H<h BT e 1 T § qUIaAT (Atgd &r o |
AL T-1
HEATRA ST § GHITE BT €47 291 F I8 oo AE< o RHATr aRAsET % o stfgmrgor i s
Tt GCaAT Ffga v we=nT WRa Gff «r wfer e

T : JgAIE TEA. 42 JEEIA ; AST-arerar e : ARk

affr %1 qfa-Fay qw
w . gy #1 . .
s R T HRTAHE | oy 7t AT | gt | /AR
THhaT
STTIT T T &IFTTST STHT, AT
1| O Tt o, T T O 152/1/5 0.217 0.014 T=q IEIEE)
LTS STHT
2 | Hrerdt oot e g aEa 196/1/1/1/1 | 0.0810 | 0.021 KE] SIEIRE
3 | T vt v e 197111111 | 0.313 0.040 T=d SIGIE
4 | TS FHTT T AT 197/1/3 0.679 0.040 T=d A
5 | e T O o 197/1/7 0679 | 0.084 rAfd ff
6 | FfF wt o awer 197/1/4 0.209 0.073 T=q SIEIED]
197/1/2/1 T=d SIRIEE]
7 | SHTET Tt A qraw 0.1990 0.039
8 | sHTAY welt MfAe= ATaE 197/1/2/2 0.0100 0.010
9 | FerEatig I Megmttg vgaeht | 197/2/1/2 0.209 0.040
T A AT - 2.596 o | 0.361 %0
ATYAT - 2
HE 9T ST § AU FIEH €6lT 291 F 95 wd Arax foist [wptor afRasmT & forg stfgrigor it s arsft @<=
qieq A7 §=AT Tea qiH i ierg f&ewr |
TTH: I, T.8.7.42 TEEI : TIST-ararar IECIMEREIEN]
G p— ga | g wr | afrwr et T - qf=
=T AT | A haT AT FuMsaAEmEta | Rttt
1 | ST Il TSFHTT 43/2 0.941 0.053 FU it
2 | USRI AT A | 43/3 0.471 0.066 FU it
3 | HeAT Ut TS 48 0.544 0.063 FU it
4 | Tge o Ty Ty 51 1.652 0.031 Fio ot
T A T - 3.608%c | 0.213%o

[FT. H. WCR-BPL 0 GSU (GSMS)/03/2026/291]

s srreft, T TS Saree/ATT orf<h
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MINISTRY OF RAILWAYS
[West Central Railway (Gati Shakti Unit) Bhopal]
NOTIFICATION

Bhopal, the 18th March, 2026

S.0. 1487(E).—The Central Government, under sub-section (1) of Section 20(A) of the Railways Act,
1989 (Amended Act 2008) (hereinafter referred to as “the said Act”), hereby, announces its intention to acquire the
land specified in the notification of the Ministry of Railways, Government of India (West Central Railway, Gati
Shakti Unit, Bhopal), published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii),
Notification No.4626 dated 17th October 2025.The land specified in the said notification is required for the
execution of the Railway Overbridge Construction Project in place of Level Crossing No. 291 in Vidisha District,
Madhya Pradesh, and the announcement was made regarding the intention to acquire such land.

In accordance with sub-section (4) of Section 20(A) of the said Act, the notification was published in local
newspapers, namely in the Hindi language newspaper Dainik Bhaskar on 01/11/2025 and in the English language
newspaper Times of India on 01/11/2025. No objections have been received by the competent authority from any
person, and the competent authority has submitted its report to the Central Government in accordance with sub-section
(1) of Section 20(E) of the said Act. In exercise of the powers conferred under Clause 7(A) of Section 2 of the
Railways Act, 1989 (Railway Amendment Act, 2008), the Ministry of Railways, West Central Railway (Gati
Shakti Unit, Bhopal), by its notification dated 6 February 2025, has, with effect from the date of publication of this
notification in the Gazette, i.e., 22nd May 2025, authorized the Sub-Divisional Officer, Ganjbasoda, District
Vidisha, as the competent authority for the execution of the Railway Over bridge Construction Project in place
of Level Crossing No. 291 under the Special Railway Project Bhopal-Bina Section in the district.

Now, therefore, the Central Government on receipt of the said report of the competent authority and in
exercise of the powers conferred by sub-section (1) of section 20(E) of the Railway Act. 1989, hereby declares that it
has been decided to acquire the land specified in the Schedule annexed hereto for the aforesaid purpose. And whereas,
the Central Government hereby further declares, in pursuance of sub-section (2) of section 20(E) of the said Act., that,
on the publication of this notification in the Official Gazette, the landa specified in the Schedule annexed hereto shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE -1

"Brief description of land, with or without structures, to be acquired for the construction of a railway
overbridge in place of level crossing number 291 in the State of Madhya Pradesh."

Village- Behlot, Patwari Halka No.- 42 Tehsil: Ganj-Basoda District: Vidisha
Land
Total Acquired Land - Irrigated
SL Khasra Area of .
Name of Land Owner Area of Land |(Agricultural/Fallow/ /Non-
No. Number Land . . .
(in he.) (in he.) Diverted) Irrigated

Shobha, wife of Dhanraj
Sharma, Bharatraj son of

1 |Dhanraj Sharma, Raj 152/1/5 0.217 0.014 Fallow irrigated
Rajeshwar son of Dhanraj
Sharma
5 Malti, wife of Prempal Singh | 196/1/1/1/ 0.081 0021 Fallow .Non-
Yadav 1 irrigated
3 Rekha, Wlfe ' of Pramod | 197/1/1/1/ 0313 0.040 Fallow Non-
Kumar Dwivedi 1/1 ..
irrigated
4 [Saway  Kumarson —of | g7, 0.679 0.040 Fallow _ Non-
Ramnarayan irrigated
5 |Pramod Kumar, son of | o051 o679 0.084 Diverted _ Non-
Brajendra irrigated
6 [Kirti, wife of Shriram Babele | 197/1/4 0.209 0.073 Fallow _ Non-
irrigated
7 Umadevi, wife of Govind | 197/1/2/1 0.199 0.039 Fallow Non-

Nayak irrigated
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g |Umadevi, wife of Govind | 197,155 | 0010 0.010 Diverted _ Non-
Nayak irrigated
o |Yashwantsingh, son of Nihal | o7,/ | 509 0.040 Diverted _ Non-
Singh Raghuvanshi irrigated
Total land area 2.596 He. 0.361 He.
SCHEDULE-2

"Brief description of land, with or without structures, to be acquired for the construction of a railway

overbridge in place of level crossing number 291 in the State of Madhya Pradesh."

Village — Parsora , Patwari Halka No.: 42 Tehsil: Ganj-Basoda

District: Vidisha

S. Name of Khasra Total Acquired Land - Land
No. Land Owner Number | Areaof | Areaof | (Agricultural/Fallow/Diverted) | Irrigated
Land Land (in /Non-
(in he.) he.) Irrigated
j | Sandhya,wife of 43/2 0.941 0.053 Agriculture Irrigated
Rajkumar
y | faflomarsonof Bihart | g33 | 0471 | 0.066 Agriculture Irigated
3 Sar}dhya, wife of 48 0.544 0.063 Agriculture Irrigated
Rajkumar
4 | Rahul, son of Dashrath 51 1.652 0.031 Agriculture Irrigated
Singh
Total land area 31'238 0.213 He.

[F. No. WCR-BPL 0 GSU (GSMS)/03/2026/291]
ANUPAM AWASTHI, Chief Project Manager/Gati Shakti
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